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Regional Office, Gurugram (N)
Haryana State Pollution Control Board

Vikas Sadan, Opposite- New Court, Gurugram
Website: - www.hspcb.gov.inTel: 0124-2332775, 2972341

, : Email 1D: - hspcbrogrn(if_;'g_mail.com
No. HSPCB/GRN/2023/¢19. Dated:- 98/¢ /23

o

The Registrar,

National Green Tribunal,

I'aridkot House, Copernicus Road, New Delhi.
Email:-judicial-ngt@gov.in

Subject - Action taken report in the matter of O.A. No. 473/2023 tilted as Lalit Gulati
& Anr V/s Union of India & Ors. in compliance of National Green Tribunal
order dated 28.07.2023.

R/Sir,
This is in the reference to above said mentioned matter. The Hon’ble Tribunal
vide order dated 28.07.2023 in the matter of O.A. No. 473/2023 tilted as Lalit Gulati & Anr V/s
Union of India & Ors. has directed as under:-
“__The Committee is directed to visit the place and submit the factual and action
taken report within four weeks. The State PCB will be the nodal agency for coordination
and logistic support. We direct the State PCB to ensure compliance of MSW Rules, 2016
by Municipal Corporation of Gurugram and to ensure that no garbage should be thrown
in open area or on the road side. In case of violation, State PCB is duty bound o take

action including calculation of environmental compensation and realization and punitive
action against the violator of law...”

Keeping in view of above, status report prepared in compliance of order dated
28.07.2023 is enclosed herewith. It is requested to kindly accept the report and place before the
Hon’ble Tribunal.

DA/As above

Yours Faithfully

For Haryana State Pollution Control Board
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Action taken report_in the matter of O.A. No. 473/2023 tilted as Lalit Gulati & Anr. Vs
Union of India & Ors._in compliance of National Green Tribunal order dated 28.07.2023

The National Green Tribunal, New Delhi has passed order dated 28.07.2023 in the Original
Application 473/2023 Titled as Lalit Gulati & Anr. V/s Union of India & Ors., relevant portion is
reproduced as under:-

“...it is stated that this indiscriminate disposal of waste directly on the road has led to a
multitude of detrimental consequences that pose a significant risk to public health, the
environment, and the overall wellbeing of the community. The situation has reached such
an alarming state that it has triggered widespread protests by the locals, who have taken
to the streets with banners and slogans, demanding immediate action to address this
growing menace. These protests have garnered the attention of news media, which have
aptly referred to the road in question as a "mini landfill," highlighting the magnitude of
the problem caused by the negligence of Eco Green Company.

The irresponsible actions of Eco Green Company have led to an environmental
catastrophe, resulting in a catastrophic amalgamation of decaying garbage, sludge, and
mud that has rendered the road impassable. This hazardous mixture has not only
obstructed traffic but has also unleashed an overwhelming stench and pollution that
permeates the entire locality, endangering the health and lives of those residing in the
vicinity. The dire situation has not gone unnoticed by the media, with news articles
extensively covering the protests and emphasizing the culpability of Eco Green Company
in turning the road into an unofficial dumping ground...”

Pursuant to the order of Hon’ble NGT, Joint committee comprising of Additional Deputy
Commissioner, Gurugram (Representative appointed by Deputy Commissioner, Gurugram vide
letter No. 3457/MB dated 14.08.2023 & Sh. Divyansh Krishna, AEE (Nominee of HSPCB,
Gurugram Region, North) visited the site on 24.08.2023 in order to submit factual report. During
site inspection it was observed that Heaps of Solid Waste and other waste was found dumped
along the road in open area (Photographs of the site are attached). It is also pertinent to mention
that trucks were found picking up the solid waste from the site in order to clcar the dumping site
of solid waste. During inspection it was also observed that Municipal Corporation, Gurugram is
the agency which has violated the MSW Rules, 2016. Therefore, Show Cause Notice for
Environmental Compensation & prosecution under EP Act, 1986 for noncompliance of Solid
Waste Management Rules, 2016 have been issued to Municipal Corporation, Gurugram vide this
office letter No HSPCB/GRN/2023/610 dated 28.08.2023 for 15 days. Further action will be
taken after expiry of Show Cause Notice as per policy of the HSPCB.

28]08)22> =
Divyansh Krishna, AEE Sh. Hitesh Kumar Meena, IAS

HSPCB, Gurugram (N) ABC:Gurugram
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Vi'rre i —
.é‘{' I_IFE = Regional Office, Gurugram (N) —
| o aryana State Pollution Control Board 3
'.\*- ‘/ Lifestyle For 1kas Sadan, Opposite- New Court, Gurugram #

Environmant Website hspcb
) ebsite:  www.hspcb.gov.in
Tel: 0124-2332775, 2290523 Email: hspcbrogrn@gmail.com

No. HSpPC
e B/GRN/2023/¢ /o Dated 9¢/g/2¢

The Commissioner,
I‘b_riur: teipal Corporation, Info City, Sector-34, Gurugram.
Email 1D :- eme@meg gov.in

Sub: - Show Cause Notice for prosecution under section 15 of the Environment
(Protection) Act, 1986 for violation of Solid Waste Management Rules, 2016,
amended till date and Environmental Compensation as per policy order dated
219.4.2019, 20.12.2019 & 22.12.2021. 3

Ref: Original Application No. 473/2023 titled as Lalit Gulati & Anr. V/s Union of
India & (s,

Whereas, as per Municipal Solid Waste (management & Handling) Rules, 2016
every Municipal Authority shall within the territorial area of the Municipality be responsible for the
implementation of the provisions of MSW Rules, 2016, and for any infrastructure development for
collection, storage, segregalion, ransportation, processing and disposal of Municipal Solid Waste,;

And whereas, as per MSW Rules, any Municipal Solid Waste generated in a city
shall be managed and handled in accordance with the procedure laid down in schedule 11 of these
meet the specifications and standards as specified in schedule 111 & 1V,

And whereas, an OA No. 473/2023 titled as Lafit Gulati & Anr. Vis Union of India

d before Hon'ble National Green Tribunal having grievance regarding violation

rules and shall

& Clrs has been fil
oF Solid Waste Management Rules, 2016 and dumping of garbage in the road or open area at

i Vihar. Gurugram, Haryana and indiscriminate disposal of waste directly on the road has led

to a multitude of detrim
environment, and the overall well- being of the community. The situation has reached such an

alarming state that it has triggered widespread protests by the locals, who have taken to the streets
b S and slogans, demanding immediate action to address this growing menace. These
oests have garnered the attention of news media, which have aptly referred 1o the road in

P
question as & “mini land (i1, highlighting the magnitude of the problem caused by the negligence of

Eco Green Company:

Whereas, the site was visiled on 24.08.2023 by the joint committee comprising of
Additional Deputy Commissioner, (Member of Committee as representative of DC, Gurugram),
Gurugram and Sh. Divyansh Krishna, AEE (Member of Committee as representative of HSPCR)




124

HSPCB, G .
"urugram Region (N) and during inspection, it was found that heaps of solid waste was

being dumped along the roadside in open area;

Ihat has caused 1o a multitude of detrimental consequences that POE 3 Signieant

risk 1o public health, the environment, and the overall well- being of the community and is

disturbing ecological balance and damaging the environment — air, water and soil”.

However, before proceeding further, Board intends to provide vou an opportunity to
makeover the deficiencies cited above. You are therefore requested to direct concerned
officers/officials to comply with above said deficiencies within 15 days failing which Legal Action
dgainst responsible officers/officials under the above said rules/ acts will be initiated without giving
any further notice.

In view of above you are hereby given Show Cause for 15 days as to why legal
action under Section 15 read with section 19 of EP Act. 1986 may not be initiated against your
orpanization for violations of provisions of Solid Waste Management Rules, 2016 & amended till
date alongwith imposition of Environmental Compensation as per policy order dated 19.4.2019,
50.12.2019 & 22.12.2021. Your reply must reach within stipulated time period failing which it will
be presumed that you have nothing to say in this regard and accept the status as mentioned above,
which will warrant action under section 15 of EP Act, 1986 alongwith imposition of Environmental

Compensation as per policy order dated 29.4.2019, 20.12.2019 & 22.12.2021 without giving any

[urther notice.

RegionalQdhcer—

Gurogram

i sPCB/GRN/2023/ Dated:-
it Hipcopy of above is forwarded to the Chairman, HSPCB, Panchkula for information,

please. <
Regional Officer
Gurugram Region (N)
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Altitude: 227 m
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Altitude: 238 m
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